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SHRI Y. B, CHAVAN: In this mat-
ter, you do not make enquiries of the
Pakistan Government like this. Are

we expecting them to say yes or no to
this matter?

@t w19 A
SHRI M. L. SONDHI (New Delhi):
According to the Tashkent spirit.

SHRI Y. B, CHAVAN: So far as this
particular matter is concerned, there
is na occasion to think about it, be-
cause we have yet no confirmation
whether he has crossed across the bor-
der.
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SHRI Y. B. CHAVAN: It is a sug-
gestion for action,
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“On 10th February, 1968 Her
Highness Rajmata Vijaya Raje of
Gwalior phoned me up, inviting
me for tea to her palace in Bem-
bay. You know that I am the
representative of the Rajmata in
Parliament, _r

Till the point that you called
op me, I cannot take much objee-
tlon to your visit because being a
Member of Parliament, I have to
receive people to know the other
side of any vexed problem. I,
therefore, do not blame you for
that, But when you called on Her
Highness the Rajmata of Gwalior
knowing that I was her represen- -
tative in Parliament and asking
her to influence me because of her
hold on me, I think you did &
wrong thing”

SHRI AMRIT NAHATA: On a point
of order, Sir,

Mr. SPEAKER: 1 know what point
of order you are raising. Your objec-
tion is that he is the representative of
the people and not of the Rajmata,
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“....any act or omission which
obstructs or impedes either House
of Parliament in the performance
of jts functions, or which obstruets
or impedes any member or officer
of such House in the discharge of
his duty, or which has a tendency,
directly or indirectly, to produce
such results may be treated as
contempt....”
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MR. SPEAKER: What has the Mini-
ster to say?
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MR. SPEAKER: Not at this stage. I
am asking the Minister to give his
comments.
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MR. SPEAKER: Not now.

THE MINISTER OF COMMERCE
(SHRI DINESH SHINGH): Mr,
m Sir, the hon, Member, Shri
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Kanwar Lal Gupta has made a general
case....

AN HON. MEMBER: specific,

SHRI DINESH SINGH: ....against
STC and its Chairman. The House is
fully aware of the facts. The STC has
entered into a contract with Mesars.
Oval Industries Ltd., New York, for
the supply of sulphur and this question
has been raised in this House several
times. Sir, you may recollect that
when this question had been raised
here, I had stated that I have no ob-
jection to anybody whom you may de-
cide looking into this matter. There-
after, Sir, you decided that the Com-
mittee on Public Undertakings should
go into this and, on the 25th of July,
you referred this matter to the Com=-
mittee on Public Undertakings. Now
the Committee on Public Undertakings
has gone into thig contract in all its
details.

MR. SPEAKER: But that is not be-
ing questioned,

SHRI DINESH SINGH: 1 referred
to it because he has raised the entire
question. . .. (Interruptions)

MR. SPEAKER: All that is not be-
ing questioned. The only question is
whether any official can go and contact
a Member and try to influence him.

SHRI DINESH SINGH: I am saying
this only in relation to this.... (inter-
ruptions)
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MR. SPEAKER: 1 am looking into
all that. Why should he worry?

The question is very simple. The
point ig whether an official can contact
any Member of the House and say
“don't do this".

SHRI DINESH SINGH: My point is
this, I was mentioning these facts
only to submit that there could be no
intention on the part of the official
to go and try to influence any Mamber
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of this House, because the matter was
already* before the House in all its
detail end, therefore, there was no
point in his going to an individual
Member and trying to influence him,
The matter now is between the Gov-
ernment and the Committee. So far
as the hon. Member himsely is con-
cerned, he has not claimed that the
official tried to influence him in any
manner. The guestion is not whether
the Chairman went to him or not—
whether it is right or wrong is a diffe-
rent question—but whether it consti-
tutes a privilege of the House, He
went to the Member. But he did not
threaten him in any manner; he did
not use any means which may restrict
the freedom of the Member to work in
this House. All that he did was to
tell him that there were certain in-
accuracies in his statement.....

CHAITRA 14,
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MR. SPEAKER: Shri Gupta had
raised so many points. Why dont you
hear the other side also.
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MR. SPEAKER: He is clarifying the
position.

SHRI DINESH SINGH: The Chair-
man went into the details of this arti-
cle and explained to the hon. Member
the inaccuracies that there were in this
article. Thereafter, he had an oppor-
tunity of meeting the Rajamata, which
has been referred to in this House, and
he had an opportunity of talking to
her and explaining to her the same
position which he had explained to the
Member. Now, the Member In his let-
ter has quoted.... (interruptions)

SHRI SURENDRANATH DWIVEDY
(Kendrapara): She is not a member
of this House.

SHRI DINESH SINGH: What the
Member says sbout this, it is very

1890 (SAKA) Priviiege 1956
relevant. He quoted the letter yester-
day (interruptions) He has not
claimed any privilege, He hag not
said.... (interruptions). He has not
said that any undue influence has been
brought on him. Al] that he said was:

“You have created an embar-
Tassing situation between the Raj-
mata and myself. She did not
know what to say and she was
very apologetic to me for having
spoken on your behalf before me,
I do not know what made you do
such a thing when I had given you
the assurance that I would 'ook at
all STC problems with more care
in the future, These are impor-
tant points I am placing .before
you..  Anway, I am placing this
incident on record so that you do
not again repeat the performance
of rushing to Her Highness the
Rajmata and creating further em-
barrassment between me and her”

There is no gquestion of any undue
pressure being brought on anybody ..
....(interruptions), All that he did
was, during hig conversation wich the
Rajamata he mentioned it. She show-
ed interest. So, he had given her the
same facts which he had given to the
Member and she had spoken to him.
There is no question of any undue
interference or pressure being brought
on any member.... (Interruptions).

MR. SPEAKER: Now, will you all
kindly sit down. The question of fur-
ther discussion of this- matter will
arise only if leave is granted. For
granting leave it should have the sup-
port of 25 Members. So, I would now
request those hon. Members who are
in favour of the motion being referred
to the Privileges Committee to stand
on their seats....I find that more than
25 hon, Members are in favour of it.
So, leave iz granted.
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MR. SPEAKER: I would requcst all
of them to sit down. Let us calmly
discuss the issue. Now that leave is
granted, the motion may be moved.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH);
We are not opposing it.

MR. SPEAKER: Since the Govern-
ment have accepted it, there i3 no
necessity for any debate at this stage.
Whatever discussion is necessary can
take place in the Privileges Committee.
We will now refer it to the Privileges
Committee. [ will now put to the
motion of Shri Vajpayee to the vote of
the House. The question is:

“This House resolves that the
question of breach of privilege
raised by Shri Kanwar Lal Gupta
against the Chairman, State Trad-
ing Corporation, be referred to
the Committee of Privileges for
investigation with instructiong to
report by the first day of the next
seasion to the House.”

The motion was adopted.

12.38 hrs.
PAPERS LAID ON THE TABLE

EXPORT OF COIR YARN (INSPEC-
TION) AMENDMENT RULES

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): I beg to lay

APRIL 3, 1968

Constitution 1958

(Amendment) Bill

on the Table a copy of the Export of
Coir Yarn (Inspection) Amendment
Rules, 1968, published in Notification
No. 5.0, 1003 in Gazette of India dated
the 18th March, 1868 under sub-section
(3) of section 17 of the Export (Qua-
lity Control and Inspection) Act, 1963,
[Placed in Library. See No. LT-726/
68]

AUDIT REPORT AND APPROPRIA-
TION ACCOUNTS

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT): I beg to lay on the Table:—

(1) A copy of the Audit Report
(Civil), 1968, under article
151(1) of the Constitution.
(2) A copy of the Appropriation
Accounts  (Civil), 1866-67.
[Placed in Librarv. See No. LT-
727 /68]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SIXTH RrEPORT

SHRI KHADJLKAR (Khed): Sor, I
beg to present the Twenty-sixth Re-
port of the Committee on Private
Members' Bills and Resolutions.

ESTIMATES COMMITTEE
ForTY-FIRST REPORT

SHR] S. KANDAPPAN (Mettur):
Sir, I beg to present the Forty-first
Report of the Estimates Committee on
the Ministry of Food, Agriculture,
Community Development and Coope-
ration (Department of Agriculture)—
Centra] Institute of Fisheries Opera-
tives, Ernakulam.

CONSTITUTION (AMENDMENT)
BILL
SHRI KHADILKAR (Khed): I beg
to move the following:
“That this House recommends to
Rajya Sabha that Rajya Sabha do



